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Post Offices in Kurnool

*2238. Shri GadUingana Gowd: Will 
the Minister of Conunonicatioiu  be 
pleased to state;

(a) the extent to which Ae taiget 
for opening Post Offices ’ in rural 
areas fixed under the First Five Year 
Plan for Kurnool District in Andhra 
State has been achieved; and

(b) whether any programme has 
been chalked out to open Post Offices 
in all villages of the above district liav- 
ing a population of one thousand and 
above?

Hie Minister in tiie Ministry of 
Communications (Sliri Raj Baliadiir):
(a) 114 Post Offices were opened in 
rural areas in Kurnool District during 
the First Five Year Plan period and the 
target has been fully achieved.

(b) No.

Ropeway in Assam

*2239. Sliri K. P. Tripatiii: WUl the
Minister of Transport be pleased to 
state:

(a) whether there is any scheme 
under consideration for construction 
of Ropeway to link Gauhati with 
Khasi and Jaintia Hills; and

(b) if so. whether any decision has 
been taken?

Tlie Deputy Minister of Railways 
and Tianqrart (Siirl Aiagesan): (a)
and (b). A scheme for the construction 
of a ropeway betweoi Sheila Bazar and 
Amingaon in Assam is still under con
sideration.

*2240.

Catering on Railways

r Tlialiur Jugal Kisiiote Siniia: 

ÎSiiii Astiiana:. .

Will the Minister of Railways be 
pleased to state;

(a) the steps that are being taken 
to encourage Vendor Co-operative 
Societies on railways;

(b) whether any application has 
been received by the authorities  of 
the North-Eastern Railway from any 
Vendor Co-operative Sociê; and

(c) if so. the policy of Government 
in respect of the private and co-opera
tive agencies in giving contracts?

The Deputy Minister of Railways 
and Transport (Shri Aiagesan): (a)
and (c). The policy followed is that 
while no preference as such is sought to 
be given in the award of vending con
tracts to Co-operative Societies of 
Vendors each case is being decided on 
merits.

(b) Yes.

Late Delivery of Telegrams

2032, Chaudhur Muhammed Shaf-
fee: Will the Minister of Conmmni- 
cations be pleased to state:

(a) the number of complaints re
ceived by the P. and T. Department 
regarding late delivery of telegrams in 
India, circle-wise from the 1st April,
1955 to the 31st March, 1956;

(b) the reasons for delay; and

(c) the action taken, in general?

The Minister in the Ministry of 
Communications (Shri Raj Bahadur):
(a) 16,679. A statement showing the 
circle-wise figures is laid on the Table 
[5et̂ Appendix Xlll, annexure No. 34]. 
The total number of telegrams handled 
during 1955-56 was 2,79,69,483 (pro
visional figures). The ratio of com
plaints to the volume of traffic handled 
works out to 06%.

(b)  Insufficient or wrong address 
given by the senders interruption of 
telecommunications, non-availability of 
the addressee, mutilation of address 
and negligence of staff etc.. etc.
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(c)  Qose and intensive supervision 
of  receipt, transmission and deli
very of telegrams, suitable  punish
ments for the delinquents and instruc
tions to the telegraph offices from time 
to time for prompt- delivery of tele
grams etc.

House Allowance

2033. Chaudhuri Miduunmed Shaf*
fee: Will the Minister of RaOways be 
pleased to state:
(a) whether it is a fact that Rail- 

waymen posted at Ghaziabad do not 
get House Allowance, though its popu
lation is more than the required popu
lation for this purpose and this place is 
being treated as Delhi Area as re
gards duty, postal amenities and such 
other matters;

(b) if so, the reasons therefor;

(c) whether Government are  con
sidering the grant of House Allowance; 
and

(d) if so, when and how much and 
if not, the reasons?

The Deputy Minister of Railways 
and TnmnNHt (Shri Alagesan): (a)
and (b). Yes, Sir. Railway servants 
posted at Ghaziabad do not get House 
Allowance, as the population of the 
town is less than one lakh. Also. 
Ghaziabad is a part of U.P. and not of 
Delhi city or State.

(c) No. Sir. '

(d) House rent allowance is admissi
ble only to towns with a population of 
over one lakh. Ghaziabad does not ful
fil this criterion.

nam-fimtim   ̂mfOTt

 ̂fi'TT  :

(sf>) SPTT 3T?  t TW

(ft) Jifr ?t,  WT ^

(»r) ^

lift  ̂nf t ’

(t) arsraft % ^ iraiK-
^ f«5 wf|- »nf̂ % 

n̂r̂r 'tt gf i

(«•) mr (>t).  -dspT

% spHT % wrt 
t 3fr d̂ Rr B[PT-̂  ̂3TRft I,
«mr?Tr  ? o ftrf ?ftr 5  ̂% smnr 

TT ^  % WT qr ̂   3îr
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